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CENTRAL ADMINISTRATIVE TRIBUNAL
ALL ANABAD BENCH

ALL AHABAD
U.A.Na,202/92
Robert Massih seseestse Applicant
Vs,
Unian of Indis &
Cthers, 2382328383 Respondents,

Han,Mr,Justice U.C.3rivastava, V,C,
Hon,Mr, K, Obayya, A.M,

(By Honm Mp,Justice U.C.S5rivastava,¥.C,)

The applicant is a Railway Employee uho has approached
this Tribunal praying that the respondents be directed
not to make deductions of unauthorised penal rent of
B.652/= per month from his monthly salaries except the
normal rent of RB,33/- per month, The applicant uwho uas
Khalasi, was promoted on 1-1-63 as T.l .Fitter in Khurja
Juncticn, He yas sancticned for retention of his
Quarter No,189-C Leoco Celony, Aligarh, on normal rentv
from the date of sparing and balance perlicd upto
May, 1989, on payment of doubls-assegssed rent or double
of normal rent vidé order dated 6-6-89, In the mean-
time 2 Circulaer was issued by the Chairman, Aree
Housing Committee/Tundla to all its department for
deduction of damage raent LroznauthoriSad cccupation of
resident ial accommodation at the rate of %,15/= per 8q,.
mtr . w.d.F, 1-4«89 and the said circular was also received
in the Rallway anc the Ralluay Administration also
started making the said recovery from the 8alary of
the applicant, After some-time, although the applicant
was posted at Khurja, he did not vacate the guarter
at Aligarh and during his stay at Khurja slsc he continued
to hold the posssssion erwtﬁo said gquarter, HAgain he

was transferred to Aligarh and resumed his duty there
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an 20-3-91. The sély question for cons ideration is as to
whether the penal rent cean be recovered from the salary of
the applicant, Uf course, no procsedings have been
initiated against the applicant. 1t was always open for
the respondents to taks proceedings sgainst the applicant,
but without taking any procesdings against the applicant,
they have started recovery of the penal rent frem th;
salary of the applicant, The respondents should have
glven an opportunity te the applicant of bheing heard, but
the same was not dena; Accordingly this application is
allowed and the resovery is quashed and the respondents
cannot make aly recovery unless procsedings are initiated
and an opportunity is given to the applicent of being

heard, Ho corder as to ths cost.

Le—

Member (A , Vice-Chairman,

Dated: 15th Oct,,1992, Allshabad,
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15/10/92 Hon.Mr.dustice UL .Srivastava,V.C,
Hon,Mr, K, Obayya, A.M,

As thg pleadings are complete, the case

is disposed of €inally. The judgement

has been dictated in the open Court,
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